
IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL/APPELLATE JURISDICTION

WRIT PETITION (CIVIL) NO. 845 OF 2018

RELIANCE COMMUNICATIONS LIMITED & ORS.         Petitioner(s)
VERSUS

STATE BANK OF INDIA & ORS.                     Respondent(s)

WITH

SPECIAL LEAVE PETITION (CIVIL) NOS. 19580-19585 OF 2018

CIVIL APPEAL NOS. 8057-8062 OF 2018 

O R D E R

The  writ  petition,  special  leave  petitions  and  the

civil appeals stand disposed of in the light of the fact

that the requisite payment has been made pursuant to our

judgment dated 20.02.2019 passed in Contempt Petition (C)No.

1838/2018,  Contempt  Petition  (C)No.  55/2019  and  Contempt

Petition (C)No. 185/2019 in the aforementioned Writ Petition

No. 845/ 2018.

Post Interlocutory Application No. 48446/2019 in W.P.

(C)No. 845/2018 along with W.P. (C)Diary No. 14180/2019 and

SLP (C)Diary No. 13666/2019 in the month of July, 2019.

Pending applications stand disposed of.

…………………………………………………………., J.
[ ROHINTON FALI NARIMAN ]

…………………………………………………………., J.
New Delhi; [ VINEET SARAN ]
April 24, 2019.
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ITEM NO.6               COURT NO.5               SECTION X

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition (Civil) No. 845/2018

RELIANCE COMMUNICATION LIMITED & ORS.              Petitioner(s)

                                VERSUS

STATE BANK OF INDIA & ORS.                         Respondent(s)

(With  IA  No.  113506/2018  –  INTERVENTION/IMPLEADMENT,  IA  No.
115787/2018  -  MODIFICATION,  IA  No.  48446/2019  –
CLARIFICATION/DIRECTION,  IA  No.  49321/2019  –  WITHDRAWAL  OF
CASE/APPLICATION)
 
WITH

SLP(C) No. 19580-19585/2018 (XVII)
(With IA 102226/2018 - FOR PERMISSION TO FILE ADDITIONAL DOCUMENTS,
IA 102227/2018 - FOR EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT, IA 102228/2018- FOR INTERVENTION/IMPLEADMENT)

C.A. No. 8057-8062/2018 (XVII)
(With  IA  102233/2018  -  FOR  PERMISSION  TO  FILE  APPEAL,  IA
102234/2018  -  FOR  EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT, IA 102235/2018 - FOR INTERVENTION/IMPLEADMENT)
 
Date : 24-04-2019 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
         HON'BLE MR. JUSTICE VINEET SARAN

For Parties
Mr. Mahesh Agarwal, Adv.
Ms. Shally Bhasin, Adv.
Mr. Chaitanya Safaya, Adv.
Mr. Prateek Gupta, Adv.
Ms. Madhavi Agrawal, Adv.
Mr. E. C. Agrawala, AOR

Ms. Garima Prashad, AOR

Mr. Sumit R. Sharma, AOR
                   

Mr. Dushyant Dave, Sr. Adv.
Mr. Anil K. Kher, Sr. Adv.
Mr. Bhargava V. Desai, AOR
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Mr. Akshat Malpani, Adv.
Mr. Kunal Kher, Adv.

Mr. Divyam Agarwal, AOR

Mr. Sanjay Kapur, AOR
Ms. Megha Karnwal, Adv.
Ms. Shubhra Kapur, Adv.

          UPON hearing the counsel the Court made the following
                             O R D E R

The  writ  petition,  special  leave  petitions  and  the

civil appeals stand disposed of in the light of the fact

that the requisite payment has been made pursuant to our

judgment dated 20.02.2019 passed in Contempt Petition (C)No.

1838/2018,  Contempt  Petition  (C)No.  55/2019  and  Contempt

Petition (C)No. 185/2019 in the aforementioned Writ Petition

No. 845/ 2018.

Post Interlocutory Application No. 48446/2019 in W.P.

(C)No. 845/2018 along with W.P. (C)Diary No. 14180/2019 and

SLP (C)Diary No. 13666/2019 in the month of July, 2019.

Pending applications stand disposed of.

(NIDHI AHUJA)                     (RENU DIWAN)
   COURT MASTER (SH)              ASSISTANT  REGISTRAR

[Signed order is placed on the file.]
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